IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:HYDERABAD BENCH

AT HYDERABAD l(

0.A.N0.1095/92 Dt.of order:18.9.95
Between ‘ 1
N.Nageswara Rac .. Applicant
and u

1. Union of India, rep by
Secretary, Min. of Defence
New Delhi=1,

2. Chief of Naval Staff
Naval HQrs,New Delhi-66.

3. Director General, _
Armament supply RK Puram “
New Delhi-22,.

8. General Manager,
Naval Armament Depot
Visakapatnam 530 009

5. MP Cherian
Foreman (Factory)
Naval Armament Depot
Visakapatnam.530 009, |
|
Counsel for the applicant :: Mr TVVS hurthy for
Mr T.Jayant

Counsel for the. respondents:t: Mr N, R.Devraj,Sr.CGSC

|

-

CCRAM:
HON'BLE SHRI JUSTICE V., NEELADRI RAQ, VICE CHAIRMAN

I
HON'BLE SHRI R. RANGARAJAN, MEMBER(ADMF)
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0.2,1095/92 Dt.of order:1§.9.1995
-2- |

CRDER

AS per Hon'ble Shri Justice V.Neeladri Rlac, Vice-Chairman

Heard Shri TVVS Murthy, learned dounsel for the
applicant and Shri N.R.Devraj, Standing Counsel for the
| L

, !
respondents.
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2.. This CA was filed praying for a direction to

R1 to R4 to determine the seniority of the appliceﬂt

herein in the seniorify list of Foreman(FaCtory) as on
31.1.1995 in accordance with law with cgnsequential benefit
of prpmo?icn to the pd;t bf Senior Foreman(Factory) by
declaring the impugned order No.VAE/1204 dated 24.9.92

‘ |

of R4 asiillegal, null and void.®

3. The spplicant ipitially joined as Senior Chargeman
(Factorx) in the Naval Armament Depot,IVisakapatnam,

on 2.1.£980 on casual besis and his se;vice* in the

said category was regularised with efféct from 15.6.1983.
RS heeein and the applicant herein were promoted as
Foremen(Factory) in the year 1986, While so, in the
seniority list of Senior Chaqgeman(FaEtory) dated 15,12.89,
(annexed at A-11 to the 0A) their seniOFity ware shown

as 2 and 7 respectively.
|
4, The contention for the applicant is that as RS

and others who are shown at Sr.Nos.3 éo € in the said
seniority'list for the year 1986 at Aqnexure A-%1, were
premoted to the post of Senior Chargeman mlong after

the applicant was appointed on casuallbasis;anﬁ:hﬁﬁéﬁj

he should be shown above them by reck?nning his seniority

in the grade of Senior Chargeman from the date of his

initial aprointment on casual basis. rIt is further
A i R
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submitted for the applicant that when scme of the
}

employees in the Eastern Naval Comﬂand approached

this Tribunal praying for reck0ninq seniority

from the date of initial appointmeﬁt on casual basis,

the same was acceded to. f

}
5. The Naval Headquarters letter dated
20.5.83 at Annexure-II relied upon by the applicant
does not support the ccntention that the senicrity
has tc be recknoned from the date cf appointment
on casual bacis. 1t merely states {hat the periecd
from 1,4.1979 followed by regularis%tion has to be
allowed to count for determining th% eligibility for
the purpose of promotion to the nexﬁ higher grade.
But, the;eby it cannot be inferred ébat the period
before regularisation has also to bé counted for
aetermining seniority. But, as the Eate of
regularisation of the applicant in ﬁhe post of Senior
Chargeman is subsequent to the date %f promotion

¢

. of RS and other promotees referreéd to zbove, the

applicant cannot claim seniority ovef them

'+

cannot claim seniority over them in ﬁhe cadre of

- in the cadre of senior chargeman and; thereby, he

'Foreman,even assuming that the senicrity in the cadre

of senior chargeman is relevant for determining

|
the panel position in the promotional post of

F

F

6. But, in order to aveid distortion, we

Foreman.

feel it proper to give a directicon totRl to R4 to
revise the senicrity of the applicanttif any junior

F
of the batch of the applicant amongst. the direct
}

recruits was gilven seniocrity basing OT the date of

e
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appointment as Senior Chargeman on casuel basis
in pursuance of the directions cf this Tribunal.
. - ‘I
7. OA is ordered accordingly.! No costs?y
Cﬁf\~&“'“'_’#ﬂﬂ’4%h_ . A;Agldv“‘=-_a
(R.RANGARAJAN) | (V.NEELADRI RAO)
Member { Admn) ' Vice Chairman
- i
‘ 1 Dated:The 18th September, 1995

1
Dictated in the open couFt

Deputy Régistrar(J)OS
mv 1l | ,

To - _ } |
1 & ¢
1. The Secretary, Union of India, ﬁ
Ministry of Defence, New pelhi-1l. i
2. The Chief of Naval Staff f
Naval HQrs, New Delhi-66,. }

3. The Director General, Armament Supply :
RK Puram, New Delhi-22, }

4, The General Manager, Naval Armament Depot,
Visakhapatnam-9., *

5. One copy to Mr, T. Jagant, _f Advocate, CﬁT.Hyd.

\J________f‘
6. One copy to Mr,.N.R, Eevraj, Sr.CGSC.CAT.Hyd.i
7. One copy to Library, “AT.Hyd. !
8. Cne spare copy. ' !
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THE - HON'* BLE MR.JUSTICE V.NE BELADRT Rno
' VICE-CHATRMAN .

ana

THE' HON ' BLE MRRﬁANG/ARMAN & M(aomw)

DaTEDs~ | &~ [\ -1995. S
. QRDER/JUDGMENT., |
- . . S

M.A./R.A/C.A.No.

-in.

Oeh.e. lDO\s )ol L

| D.alNo. | W, P. )

!

and Interim Directions

’

Issue d.

‘Allwe f
. Dispo'sed of with-directions « :

‘Dlsml sed as w.tthdrawn
Dismi 'sed for. default - . o

Orde ye d/ke jé cted.

. oL '
NO order as to costs.
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